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SHRI YASHWANT SINHA: I have still 
to come to my suggestions part. 1 will  take  
another  five-seven minutes. 

THE       VICE-CHAIRMAN (SHRl 
BHASKAR ANNAJI MASODKAR) Then, 
you complete it. You complete your speech 
and then we will proceed to the next item on 
the Agenda. 

,SHRI SATYA PRAKASH MALAVIYA: 
He cannot complete his speech in five 
minutes. 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He 
said,  'five-seven minutes'. 

SHRI YASHWANT SINHA; It might take  
ten minutes. 

SHRI RAJNI RANJAN SAHU: Five plus 
seven   twelve minutes. 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
please make up your mind. Mr. Sinha. 

5.00 p. M. 

SHRl YASHWANT SINHA  I have a 
number of suggestions to make. 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR    ANNAJI MASODKAR): 
Your subject is important. So, I did not want 
to interrupt you. 

SHRI YASHWANT SINHA: That is why I 
thought, if you permit, I would speak the next 
time. 

THE VICE-CHAIRMAN  (SHRI ANNAJI 
MASODKAR): All right. He will continue 
next time. Now we go to the Motion of 
Thanks on the President's Address. Shri R. R. 
Sahu. 

MOTION OF THANKS ON THE 
PRESIDENTS    ADDRESS—Contd. 

 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Just 
one minute. Up to what time will we continue  
this  discussion? 

SHRI V. NARAYANASAMY:   (Pondi-
cherry):   Upto  7  O'clock,  it   was   agreed. 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Then 
we will not be in a position to finish it by 
tomorrow. I will request the House to sit up to 
8 O'clock at least. Mr. Gurupadaswamy, 1 
want the sense of the House. There are so 
many speakers who want to express 
themselves. Tomorrow we are having this 
matter closed  Would you agree to 8 or 8.30? 

SHRI   M.      S. GURUPADASWAMY 
(Uttar Pradesh): We can    meet    till 7 
o'clock today and sit through lunch hour 
tomorrow. 

THE VICE-CHAIRMAN  (SHRI 
BHASKAR ANNAJI       MASODKAR): 
But that will not help. There are seve 
ral  speakers. 

SHRI M. S. GURUPADASWAMY: All 
right. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): So, let 
us sit up to 8.00 o'clock today. 

Yes   Mr. Sahu, you continue. 
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THE VICE-CHAIRMAN       (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Sahu, if you go on this way, it is not going to 
help us. You should know that there are still 
a number of Members to speak. 
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THE VICE-CHAIRMAN      (SHRI 
BHASKAR ANNAJI MASODKAR): So 
far as the time allotted to your party is 
concerned only 48 minutes are thtre. There 
are___  

SHRI RAJNI RANJAN SAHU  Why did you 
allow earlier speakers 1 hour, 30 minutes and 20 
minutes, Mr. Vice-Chairman? This is not correct. 
You cannot .... 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): There are still 18 
Members to speak. 

SHRI RAJNI RANJAN SAHU: That is not my 
responsibility. My responsibility is to speak my 
things. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): You can take your time. 
I have no objection but you are curtailing the time 
of other Members. 

SHRI RAJNI RANJAN SAHU: Mr. Vice-
Chairman, by this time I would have finished  my  
speech. 

THE VICE-CHAIRMAN (SHRl BHASKAR  
ANNAJI MASODKAR);  All right. 
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THE      VICE-CHAIRMAN(SHRI 
BHASKAR ANNAJI MASODKAR): Dr. 
Z. A. Ahmad. You would take five minu-
tes. 

DR. Z. A. AHMAD (Uttar    Pradesh): 
Only five minutes! 

THE      VICE-CHAIRMAN(SHRI 
BHASKAR ANNAJI MASODKAR): 
That is what is written here. 

DR. Z. A. AHMAD: No. No. 

THE      VICE-CHAIRMAN(SHRI 
BHASKAR ANNAJI MASODKAR): 
Thetotal time is hardly three hours and 
twominutes. And there are about 39 
speakers. 
I am trying to find out(Interrup 
tion). 

DR.  Z. A.  AHMAD: I  cannot speak in  
five minutes. 

THE     VICE-CHAIRMAN(SHRI 
BHASKAR ANNAJI MASODKAR): 
How much time do you want? 

DR. Z. A. AHMAD: At least 15 minu-
tes.THE      VICE-CHAIRMAN
 (SHRI 
BHASKAR ANNAJI MASODKAR): 15 
minutes is very long. 
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THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please conclude. 

DR. Z. A. AHMAD   All right. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Now, Dr. Nagen Saikia. 

DR. NAGEN SAIKIA (Assam): Mr. Vice-
Chairman, Sir, the Address of the President of 
India to both the Houses of Parliament is a very 
valuable document. The Address gives a 
picture of the present state of affairs in the 
country and the immediate steps required to be 
taken by the Government. But, the present 
Address of the Pessident does neither give a 
clear 
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picture of the state of affairs nor does it 
mention the immediate steps that are to be 
taken. Hence this Address cannot be called  a 
mirror   of  present-day.   India. 

Sir, the President has referred, to the 
Punjab problem in his Address. But, he has 
not referred to it as to why the elections were 
postponed in that State after the Congress (I) 
formed the Government at the Centre. 
Elections have been postponed in the State of 
Punjab to September. By doing this, the 
Government has postponed the starting of the 
democratic process in that State. I am afraid, 
it would not be possible for the Government 
to hold elections in the State even in the 
month of September. The country will have to 
pay a heavy price for this mistake committed 
by the Government. Sir, I think that our 
policies concerning Punjab and Sri Lanka 
deserve a critical review. Even in the case of 
Jammu and Kashmir, the Government has not 
succeeded in controlling the militancy in that 
State. 

The Address has also not mentioned 
anything on the steps that the Government is 
initiating to create an international atmosphere 
which is in favour of India in this regard. In 
Assam too, the atrocities that are being 
committed by the Army by killing and 
torturing innocent people and the molesting of 
women by the army personnel have not been 
referred to in the Address.. The Army action 
has only aggravated the situation in the State. 
The present Congress(I) Govem-ment has 
failed to do anything in this regard. It has not 
been able to find any solution to this problem 
so far. Sir, to combat militancy, projecting 
someone as an opponent or a secessionist 
force will prove to be detrimental. I caution 
the Govem-ment, the State and the country as 
well. Moreover  the Address makes a mention 
that in the elections that were held in Assam, 
the people of Assam have given a befitting 
reply to the forces of secessionism. Sir, this 
statement is a derogatory statement. The 
secessionist forces did not fight election in 
Assam and hence the question of giving them 
a befitting reply does not arise at all. Elections 
were fought by the region and   national 
parties 

in the State. If the Government means the 
AGP by it, I take strong objection to it and I 
demand the immediate withdrawal of this 
comment. At the instance of the Congres (I) 
such things were allowed in the election 
process in the State which became a great 
avenue for misdeeds. I want to refer to the 
action taken by the Election Commissioner 
just on the eve of the counting to mix up the 
ballot papers of the polling booths and do the 
counting and this created an atmosphere of 
distrust among the people. 

Sir, I am glad that the honourable President 
has assured us to bring back the militants in 
Assam into the mainstream. But, at the same 
time, I am afraid that mishandling by the 
present State Government may produce the 
reverse results. To solve the present problem 
of Assam, I feel that the Central Government 
will have to take the initiative from Delhi 
itself. It has also been stated that the con-
tinuing grievances of the people will be 
redressed and steps will be taken for the rapid 
economic progress of Assam. But, I am sorry 
to say, the Govrenment has not got any 
positive attitude in this regard also. The 
people of Assam have been demanding a 
solution to the problems created by the annual 
floods in the State. At this moment, more than 
two million people have been affected very 
badly by the floods in the State. The whole 
State is reeling under water. I want to refer to 
the constitution of the Brahmaputra Board in 
1982. The Board was constituted in 1982, 
about nine years ago, and the Board had 
submitted two master plans in 1986 to the 
Government of India. But, till today, the 
Centre has not taken the necessary steps for 
the implementation of these master plans. 
Therefore, the people of Assam have been 
compelled to suffer' from these annual floods. 
If the floods cannot be controlled and if the 
water re-sources cannot be utilised properly, 
the-people of Assam will never see an end to 
this problem. Without the floods being 
controlled the State can have no economic 
development as mentioned by the honourable 
President in his Address. Vot the economic 
development of the State, development   of   
communications     is   the 



 

first step. But, I am sorry to say, even after 
repeated demands by the people of the State 
of Assam, the Railway Ministry has not 
bothered to make necessary provision for the 
extension of the BG line up to Dibrugarh. We 
are talking of ap-proachig the 21st century. 
But, in Assam: you will be surprised to learn 
it takes eighteen hours to travel from 
Guwahati to Dibrugarh, a distance of 500 
Kilometres  by  this   MG   line. 

There is no proposal even to construct a 
bridge over the Brahmaputra near Dibrugarh. 
In this House, Sir, even the Union Minister 
of State for Home Affairs assured that the 
bridge would be constructed and NEC will 
be provided with adequate funds for the 
purpose. But, till today, no proposal is there 
with the Government ant there is no mention 
about it also (Time   bell  rings). . . 

Sir, I think from among the "Others", I am 
the first speaker and I think we have got 
more than one hour Still, I shall take only a 
few minutes more. 

Sir, this bridge not only connects the north 
bank of Assam but also it will connect 
Arunachal Pradesh too. Moreover, from the 
defence point of view also, this bridge is very 
essential for the country. Sir, the construction 
work of the proposed refinery, the setting up 
of the propose III the reopening of Ashok 
Paper Mill and the necessary steps to be taken 
for the setting up of two Central University in 
the State and such other things have been 
waiting to get a positive treatment from the 
Government. 

I would like to put one question to the 
Government: What is the annual profit of the 
tea industry as a whole in Assam and the 
proportion of the profit the tea industry invest 
in the State? I want a reply from the 
Government any time. Sir, I expect that the 
reply will prove that Assam is being treated 
as a source of raw materials and market for 
the finished products of such materials by the 
Government and non-Government agencies, 
both. Whenever someone from outside the 
State visits the State, one very comfortably   
praises   the   natural   beauty 

or natural resources of Assam, but not a 
single attempt has been made by the 
Department of Tourism of the Government of 
India to harness the natural resources of 
Assam. The Department of Industry also has 
not taken any interest in setting Up resource 
based small scale industry in the State. Such 
projects would help the State in many ways. 
But the activity of the Department of Indus-
try in  this  regard  is a big  zero. 

Sir,   the  Address   of   the   President  has 
not mentioned the most vital     issue of the  
country,  the  issue   of     Centre-State 
relations,  the problem of demanding so-
vereignty   by   some   militant      groups   in 
the  country,  the  problem  of  demanding 
separate   States   by   some   groups  in  the 
country.  The growth  and     development of  
regional   feelings  in  the  country  are some  
very  important  issues     which  demand   
immediate   solution.   Without   reviewing  
the  Centre-State     relations  and giving    
maximum    autonomy to the states these 
problems cannot be  solved by deploying      
military   and      para-military forces. Since  
1947 the Congress Government at the     
Centre has     always been trying to make the 
States weak and the Centres  more  and  more  
strong.     A  strong Centre is no reply to this    
demand made by the people for more 
autonomy. The  Resolution adopted     by the     
State Council of    Assam    Gana    Parishad    
in 1988  wanted that barring  Defence,  Ex-
ternal Affairs,   Coins  and     Communications 
all other subjects be transferred to the States 
with  a view to     giving them an opportunity 
to determine their future themselves. Only by 
taking such a broad and liberal outlook, the 
problems of secessionism  and  other problems 
of this nation could be solved.    It is a matter 
of great  concern that  the  Government  has 
mortgaged   a  good   quantity   of  the   pre-
vious,   yellow  metal  with  foreign  banks. 
Yesterday this issue was discussed threadbare 
in the House. It is for the first time in the 
history of our country that such an unwanted 
step has been taken- Along with this, the 
devaluation of    the rupee has also been made. 
I am very sorry to say that in the Address there 
is no mention of the remedies to be taken to 
bring 
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back the pledged gold outside the country. 
There is no indication of taking necessary 
steps by the Government to recover the 
country from this acute financial illness. By 
doing this the Government has lost the trust of 
the people vested in them. 

The hon. President has stated that the highest 
priority of the Government will be to keep its 
words. But I am afraid this Goverment is not 
able to keep its words. I would like to caution 
the Government that if the Government fails to 
control the prices of essential commodities it 
will have to face the anger of the people in no 
time, it has 6.00 P,M, come out in the news 
papers that the Government has given strong 
warning to hoarders and traders. But, Sir, these 
strong warnings cannot make even the 
slightest impact on the hoarders and traders of 
the country because of the fact that the 
political parties, including the ruling one are 
taking donations of crores and crores of rupees 
from these communities to run their elections. 
{Time bell rings) So until and unless the 
present election system is changed, there will 
be the prevalence of black money, and 
maximum corruption will be there in the 
public life of the country. Therefore, the 
Government will have to make some radical 
changes in the election system. But this 
Government does not have any proposal in this 
Address to do so and start working for a better 
future of the  country. 

Sir, it is very much regretted that to get the 
IMF loan, the Government 'has turned the 
country into a beggar in the international 
field. This will have a very bad effect. 

Sir, the Address fails to mention the 
Government's wish to amend the Constitution 
of India to include the right to work in the list 
of Fundamental Rights, Only by including it 
as a Fundamental Right can the Government 
assure the people that according to the 
efficiency and ability of each person, 
necessary avenues will be open for them for 
their 

livelihood {Time bell rings) It will help the 
country in many ways. The human resources 
will be utilised on a planned basis and the 
problem of unemployment of the educated 
youth will also get solution  to a great extent. 

Lastly, Sir, once again I come to my own 
State. The Address does not mention about 
the Assam Accord. Though the  Rajiv-
Longowal Accord has been mentioned, the 
Assam Accord has not been mentioned. The 
Government should take necessary measures 
for the implementation of the Assam Accord 
in   letter  and  spirit. 

With so many lacunae in the Address I 
find it difficult to support the Motion of 
Thanks moved by the hon. Member. Thank  
you,  Sir. 
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"The Reserve Bank of India has brought about an 
adjustment in the exchange rate in order to 
strengthen competitiveness of our exports, to reduce 
expenditure on   inessential   imports...." 
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cific and free  of any  ideological 
bias.     It     must   also be   recogni-
sed  that  planning   and      carrying 
out  structural  reforms  is  a  com-
lex operation. Differences can    and 
do arise in devising and agreeing on 
an optimum mix of     polices. 
Grave      doubts    exist    
concerning the theoretical validiay    
of      some of   the  key    
prescriptions now involved      in   
the      conditionalities. Their  
economic      and   social   effects 
have in a number of cases been      
highly   adverse.   Monetary 
programming   has  frequently   led 
to excessive idle  capacity and ri-
sing   unemployment". 

           He  goes on to say: 

"Financial liberalisation    in condi-
tions  of inflation has led to  ag-
gravation   of  selective      
economic policy  measures   has      
aggravated the distribution of 
income. Insistence on  import  
liberalisation in periods of  pressure  
has   led  to   aggravation  of  
balance  of  payments  di-ficitsi  and   
frequently   to   devaluation to  a    
degree    greater     than would  be 
needed    thereswise       Insistence 
of    expansion of    exports of 
primary products in many countries     
simultaneously     has led to  more  
than  proportionate  price decline  
and  thus      to  decline in the  value  
of  primary   exports   of developing   
countries   as   a   group. Insistance  
on  free  trade  irrespective  of     
country-conditions     has led  to  
many  conflicts. 

   Sir, this is precisely what    I have said 
in    my speech. 

 

THE VICE-CHAIRMAN (SHRI M, A. 
BABY):   New,   Mr.   Nyodek Yonggam. 

SHRI NYODEK YONGGAM (Aruna-
chal Pradesh): Mr. Vice-Chairman, Sir, I 
rise to support the Motion of Thanks no the 
President's Address moved by the 
honourable Member, Shrimati Jayanthi 
Natrajan. 

Sir, the new Government has been formed 
when the country is passing through a great 
a crisis and a very difficult situation. The 
brutal murder of our beloved leader. Shri 
Rajiv Gandhi, has added another dark phase 
in the history of our great country. The 
president has, in his Address, cuttined 
elaborately the policies and programmes of 
the new Government, Prominent amoung 
them are meeting the challenges of the 
economic crisis, checking of price rise, 
curbing of terrorism and insurgency, and 
controlling of communalism and violence. 
Further, it has also promised to maintain 
friendly relations with our neighbouring 
countries and other nations as well. We all 
support these programmes. 

During the last few days, many hon-
ourable Members of this August House have 
discussed the various policies and 
programme's laid down by the new Go-
vernment before the nation at great length. I 
will not repeat them here now. 

I appeal to the Government to see! that 
these promises do not remain just promises 
on pape. The    Government   must be able 
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to deliver the goods. We will allco 
operate and we will go along withthe 
Government in its efforts to fulfilall 
these promises. 

Bill, Sir, as one of the members from the 
north-eastern region, I am sorry to say that 
in his Address the President has not said 
much about northeastern State's of India, 
except some casual reference of terrorist 
and insurgency activities by certain group 
of people in Assam, Nagaland and in 
Manipur in paras 5 and 8, respectively. 

Sir, today some States of north-east are 
burning like those of Punjab and Jammu 
and Kashmir. Therefore, I appeal to the 
New Government to have positive approach 
to the burning problems of north east and 
bring lasting peace in the region 
immediately. 

Sir, of our 44 years of independence, 
north-eastern States still remain backward 
in comparison to other parts of the country. 
Why so, Sir? Whoever comes to power in 
Centre pays less attention towards north-
eastern States. 

Sir, the north-eastern States have got 
abundant natural resources. We have coal, 
oil, timber and tea. These resources have 
not been properly utilised as per the re-
quirements of the local people there. 

Sir, due to industrial backwardness, un-
precedented growth of unemployment, non-
availability of adequate technical ins-
titutions, poor road communications, in-
adequate railways and air services in the 
region, the youth of these States today are 
taking a negative view of Delhi, though we 
have been trying our best to bring them into 
the mainstream of national life. Gross 
negligence of the Central Governments in 
the past, teTorism and insurgencies have 
taken place in Tripura by T.N.V., M.N.F. in 
Mizodam, N.S.C.N; in Nagaland, P.L.O. in 
Manipur and ULFA in Assam. 

Sir, I put forward a humble suggestion to 
the new Government to bring lasting 

 
peace in terrorist   infected areas of   these 
north-eastern States and to create a   new 
Department    like    'North    East    Affairs' 
in the Ministry of Home Affairs. 

I hope that the Government will take 
necessary steps to bring peace in north 
eastern region and top priority' will be 
given for industrialisation of the region. 

Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); Shri Ramachandran Pillai. This is 
also his maiden speech. 

SHRI RAMACHANDRAN PILLAI 
(Kerala): Yes, it is my maiden speech. I 
may be allowed to speak from the front, 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY);  Please come. 

SHRI     RAMACHANDRAN     
PILLAI; 

Thank you. 

Sir, the Presidential Address mentioned 
about the growing economic crisis in our 
country. We are facing an unprecedented 
crisis. This has imposed great burden and 
unheard miseriek on our people. Sir, the 
crisis is not confined to the economic sphere 
alone. We are facing an all-round crisis. We 
see crisis in every sphere of our life. The 
unity of the country is in danger. The 
freedom of the country is in danger. The 
unity of the people is being attacked by the 
communal monster. Our federal, democratic 
polity is b»ing attached. The parliamentary, 
democrat"*, system and the Centre-State 
relations we being undermined. Not only 
this. The whole law and order situation is 
deteriorating. Terror and violence ars 
reigning in our country Sif, I am 
disajppointed by the Speech by the 
President.. That shows that the Government 
is not realising the gravity of the whole 
situation. They are not offering any 
remedies for these maladies. Some of the 
remedies they offer fall far short of the 
needs. Some of the remedies they offer are 
worse than the maladies. Sir, who is 
responsible" for this state of affairs? The 
Government andi 
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the Congress(I) Party, it seems, they want 
to put the blame on the Natioial Front 
Governmen). The National Front Gov-
ernment was there hardly for 11 months. 
How can the blame be put on them? 

SHRI SUKOMAL SEN (West Bengal) 
Sir, it is letter the Minister listens to him 
than to any other Member, 

SHRI   RAMACHANDRAN     PILLAI: 
Sir, I don't think that these arguments will 
satisfy any. Actually the present crisis is the 
creation of the capitalist path of deve-
lopment and the wrong policies of the 
Congrcss(I) Party. My question is  Does the 
Congress (I) Party realise this? And will 
they make any redical changes in their 
policies? Now, in the name of changing 
policies, they are taking some steps This 
will aggravate the Situation. They are 
allowing private sector to capture th? public 
sector. What all positive aspect was there in 
the past, they are trying to throw it away. 
They are allowing the monopolists to 
capture the nationalised banks. They are 
inviting the multinationals to control our 
economy. They are soccumbing to the 
pressures of the IMP. So these steps will not 
help our country. This will aggravate the 
situa tion. Sir, J do not want to deal with the 
economic situation. My leader, Comrade 
Samar Mukherjee dealt those points at  at 
length I want to confine to some other 
points. 

Sir, one of the most important isSues that 
our country is facing, as T said earlier. is the 
unity of the people. The Government admits 
that the whole atmosphere in our country is 
being vitiated by the communal propaganda 
and the communal forces. Many communal 
riots have also taken place in our country. 
How to combat this? How to bring the unity 
of the people? How to combat the commu-
nal forcexs? I earnestly ask the Congress(I) 
colleagues whether the policies they pursue 
in Kerala will help in combating the 
communal forces, in bringing the unity of 
the people. In Kerala, the Congress(I) . Party 
has allied with all caste and communal 
parties. They have not only made alliance 
with the Muslim League, but they also  
reached  understanding with  B.J.P. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB): You are deviating 
from-the fact. Your party also had alliance 
with the Muslim League. 

SHRI RAMACHANDRAN PILLAI; Of 
course, we corrected our mistakes. 1 am 
asking your whether the Congress(I) Party 
has the courage to correct their mistakes. 
They should sever their relations with ail 
caste and communal polities.    . 

Sir, in the Presidential Address, it is not 
there as to what stand the. Congress (I). 
intends to take on the Babri Masjid-Ram-
janmaphmni issue. Of course, the' President's 
Address states that they stand for maintaining 
the status quo in regard to other places of 
worship. In regard to Ramjanambhumi-Board 
Masjid issue, it  states that they stand for a 
negotiated settlement. 

Of course, we are all for that. If ne- gotiated 
settlement is not possible 'then what is the 
course of action? Has the Congress(I) gone 
back from their earlier stand that if no 
negotiated settlement is possible this matter 
will be referred for the Court verdict? 

 The other question facing us is,      how 
to protect the unity and integrity of our 
country. Now, we are facing a very serious 
problem in Punjab. It is stated in the 
President's Aldress that the Cohgres(I) Party, 
the Central Government,' stands by the Rajiv-
Longowal' Accord. Will merely stating this 
'thing make any change in the situation? They 
have been saying this thing for the last so 
many years. Who prevented them from 
implementing the Rajiv-Longowal' Accord? 
Now, the whole situation has changed. Merely 
stating this thing will not do any good. They 
have to take some bold steps. How to win over 
the .majority of the population? How to give 
confidence to the common people in Punjab? 
Some bold steps are1 absolutely necessary in 
the present context. They should immediately 
hand over Chandigarh.  to Punjab. They 
should refer" the water     dispute to the 
Supreme  '  Court.       They 
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Should also take steps to refer tile border 
dispute to a Tribunal. They should    also give 
due status to Punjabi language. Many other 
steps are also necessary.    Only    by taking 
such bold steps, we will be in      a position to 
give confidence to the common people,   win  
over  the   majority     of  the to our side and 
strengthen the unity     and integrity of the 
country. Sir, a worse situation we are facing in 
Kashmir. Actually, the Central    Government 
wants to    shirk its responsibility.    It was 40 
years      ago when the Kashmiri people cast 
their    lot with us, thinking that they can make 
progress, they can keep their cultural identity. It 
was during the 40    years rule of Cog-ress(I)  
that a considerable Sectiou of the people in 
Kashmir got alienated from the mainstream     
of our  country.  There   also some bold steps 
are necessary.   We should unhesitatingly accept  
their Special    status. We should give all sorts 
of help for their economic progress.    Then only 
we      will be able to bring the masses with us. 

In Assam, the bankruptcy of the Gov-
ernment is exposed. Of course, we are all for 
bringing the terrorists to the mainstream of our 
country. But what has the Government done in 
the case of Assam? They have set free 700 
ULFA terrorists, Many of them are involved in 
very serious cases. The Government did not 
try to get any assurance from them that they 
will abandon terrorism and they will try to 
help in destoring the democratic process in our 
country. Without that they have set them free. 
Not only this, the Government did not have 
any consultation with the major political 
parties In our country. They speak about 
consensus. How is the consensus being 
evolved? It can able done only by initiating 
dialogue, especially on these major political 
issues. But no discussion was held. The 
Congress-1 is behaving as in the past. But the 
situation in our country has changed. It is only 
by purposeful dialogue that we should be able 
to solve these important issues. 

The President's Address mentioned about 
the growing cult of violence in the country. I 
want to ask one  thing. How can the 
Congress-I party give such sermons 

when they themselves are involved in these 
acts of violence? In Tripuda, all major 
opposition parties, including my party, bad to 
withdraw from elections. The atmosphere was 
not at all conducive for a free and fair election 
there. Above ail that, what the Congress party 
has done now is, they have made Mr. Santosh 
Mohan Deb as the Central Minister. This 
record of the Congress party will not help in 
bringing a consensus in the country. In Kerala, 
Sir, Congress-I attack is continuing.. .. 

SHRI M. M. JACOB: What we hear is the 
reverse in  Kerala. 

SHRI RAMACHANDRAN PILLAI; No, 
Sir. What is happening there appears in the 
paper's. 

The President's Address does not speak 
about Centre-State relations. This is a most 
important issue in the present con. text. Only 
by strengthening the federal democratic 
structure in our country we can keep our 
country united. Without strong States, there 
cannot be a strong Centre. What happened to 
Sarkaria Com-mission? We should take steps 
to protect the rights of the ethnic people, to 
protect the rights of the tribals. We should 
help them in fulfilling their aspirations, about 
their economic progress, to keep their cultural 
identity. A fresh restructuring of the Centre-
State relations is absolutely necessary in the 
present context. 

What happened to the decentralisation 
policy? Nothing is mentioned in the Presi-
dent's Address. Two years back, Cong-ress-I 
Government, came up with the gimmick of 
decentralisation. We the opposition parties 
exposed this gimmick. In the name of 
decentralisation, they brought centralisation. 
Only in opposition-auled States, genuine 
decentdalisation was introduced. In the present 
economic crisis and other crisis, it is 
absolutely necessary to bring people nearer to 
power or to bring power nearer to the people. 
We can rely people for developmental 
activities, get their help for Social Welfare. 
We can activities. The shining example in 
Kerala is the literacy programme. Thousands 
and thousands of people      co-operated      
and 



293 re. urgem   teed  to amend      | 19  JULY,   1991 J      existing Elections Laws—294 
Discussion not concluded 

participatel and that fa why we made      a 
tremendous success in that programme. 

Of course, the President's Address spelt out 
'the foreign policy briefly but 1 am sorry to 
say that thei President in his Address made 
only some cursory remarks about the non-
alignment policy. This has got.more relevance 
in the present context Some said that this non-
alignment policy was evolved in a particular 
circumstance in a bipolar world as a middle 
line. 1 don't agree with this. This has the heri-
tage of anti-imperalism. This has heritage of 
national liberation struggle. Not only this, the 
hopes and aspirations of the Third World 
countries are inherent in the non-aligned 
movement. Now, the whole world situation 
has changed After the Gulf War, after the 
reverses in the socialist world. American 
imperialism is trying to impose its new world 
order. They intervened in Ethiopia. It caused 
the fall . of the Ethiopian Government. They 
gave all sorts of help to the fundamentalists in 
Algeria. They are exerting all sorts of pressure 
in, Mozambique. They are exerting all sorts of 
pressure on Angola forcing them to come to 
some sort of an agreement with the 
imperialist-backed UNITA. Now, India is 
their prime target. . In this, we, should take up 
the challenge. Our country is the second 
largest, next only to China in regard to 
population. We should take the lead Then 
only, our freedom can be protected But the 
steps which the Central Government is taking 
by allowing the multi-national forces, to creep 
in, succumbing to the pressures of modern 
imperialism, no doubt, would strengthen the 
hands of imperialism to exert more pressure 
on our country. So, the Government should 
withdraw such steps. Then only, our country's 
freedom can be protected. As the second 
largest nation next to China, we should 
mobilise the Third World countries against 
these imperialistic pressures. 

Sir, I want to add one more issue. The 
present election has, once again, brought in 
the need for electoral reforms. The use of 
terror, money, muscle power was 
unprecedented during the last election.   The  
President's     Address  did  not 

mention these things, nor did the Address 
mention about the necessity of keeping the 
office of the Chief Election Commissioner out 
of controversy. How to curb money power, 
muscle power and rigging? We should think 
about introducing the proportional 
representation system. The Government 
should take the intiative for a purposeful 
dialogue on this particular issue. I am 
disappointed by the Address of the President. 
I conclude. Thank you. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL (Uttar Pradesh): I have a 
point of order Yesterday, we were sit t:ng till 
10 o'clock in the night. The hon. Finance 
Minister gave the reply. Only, five to six 
Members were present. Not a single line of 
the Minister's rely was published in the 
newspapers. I think, whatever the Members 
are speaking in the House should be made 
known to the whole nation. It is also very 
important. If we speak and if quorum is not 
there, I do not think it is useful for the 
country or for the Parliament. Let us see 
whether quorum is there. If quorum is not 
there, I request you to adjourn the House. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Regarding your point of order, a 
few minutes ago, we tried to take the sense 
of the House, and it was decided that we will 
continue today up to 8 p.m. Yesterday, it was 
an extraordinary situation. Generally, we do 
not sit so late. But if situations compel us, in 
such unavoidable situations, we extend our 
sitting up to 8 p.m. or up to 10 p.m. 

So far as the question of quorum is 
concerned, if Members insist on quorum, that 
is a different matter. If we go by 
convention,.... 

SHRIMATI PRATIBHA SINGH (Bihar): 
Sir,   we must go by convention. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY):   But you try to be brief. 

SHRIMATI   PRATIBHA    SINGH;      I 
will try.   But I rarely   speak.   Therefore, Sir, 
I hope you will be kind to me. 
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The only known video recording of the 
most wanted Sivarasan, footage of the 
May 8 tally, which just a fortnight 
before the squad assassinated Rajiv 
Gandhi at Sriperumbdur,. shows the 
one-eyed Jack in the front row press 
enclosure, barely five to six metres 
from the dais from where Mr. V. P. 
Singh and other Janata Dal leaders 
were addressing the crowd." 
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THE VICE CHAIRMAN (SHRI M. A. 

BABY): Kumari Chandrika Kenia. The 
last speaker. , 

KUMARI CHANDRIKA PREMJI KE-
NIA (Maharashtra): I hope I will get 
sufficient time. Otherwise I will speak 
tomorrow. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY)  You may speak. 

KUMARI CHANDRIKA PREMJI 
KENIA. Will you give me sufficient lime?. .. 
. {Interruptions), 

THE  VICE-CHAIRMAN      (SHRI M. 
A. BABY): You may  take eight minutes 
(Interru-tions) 

Let our  honourable sister speak. 
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                                             t Transliter:;tion in Arabic Script. 

 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Your point is well taken. As I have 
already mentioned, we will try to conclude. 
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"Government of    the   people,    for the people 
 and fey the people." 
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(Time Ml rings).    I    need    some    time, Sir. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): This is not your maiden speech, 

KUMARI CHANDRIKA PREMJI KENIA: I 
know that it is not my maiden speech. 
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"For this world which seems to lie-before us like 
a land of dreams, so various, so beautiful, so new, 
has really neither joy nor done nor life nor certi-
fide nor peace nor help from pain, and we are here 
on a darkling plain, swept with confused alarms of 
struggle and fight where iancarant armies clash by 
might   

Thank you. 

 

THE VICE-CHAIRMAN (SHRI M. A. BABY): 
In the list your name is not on the top. Therefore, I 
can't help it. 

The House stands adjourned till 11.00 A.M.   on  
Saturday,  the  20th  July.   1991. 

The House then adjourned at twenty-four 
minutes past eight of the clock till eleven ®f the 
clock on Saturday, the 20th July, 1991. 


